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{lransiation]

SHHEI HARIN PATHAK (AHMADABAD) © Mr. Deputy
Speaker, Sn. the memory of Amarnath tragedy 1. shll
haunting the whole country. Hundreds of pilgnms are
nussing as yet Then relatves are running trome pillar 1o
post 10 know, then whereabouts. An uncettanty s
prevaiing about the missing pilgnmes as to whether they
are alve or died | visited Snnagar and Pahalgam and a
that time | told this House that dead bodies of some
pilgnms had been cremated by the state authontes there
after taking then photographs and dentihicaton Central
Governmaent and hon Poime Minister has made  an
announcement to make an ex-gratia payment of Rs 2
lakh to the tamihes of each deceased Jammu and Kashmn
Government has also announced an ex graha payment
of BRs 50000 to the famihes of each deccased. But so
tar all the dead bodies have not yet been dentified.

Si. through you | would Tike to know from the
Government as to how the members of famihes of
pilgrims. who died in this tragedy could get this money.
as 'hey have not yet been given death cerificates This
fragedy took place at Pahagaam as near Snnagar and
people from vanous parts of the country cannot go there
personally  They will not be able to get governments
assistance tll they get death cerbhicate after dentifying
the dead bodies of ther relatves

I request the Umon Government to sel up a cell
under the supervision of an LAS . officer 1o consider the
apphcations for issuance of death certificates i respect
ol dead pldgnme: =o that then relatves could get the
money f the Government 1 actually sincere in this matter
The Central Government should make necessary
arrangements i this regard .

Yoesterday | moet the hon Minister of Home Aftans in
this regard He said that he was not aware of any such
announcement made by the hon  Pume Mimister
Announcements are made but how these are to be
implemented 7 The Minister of Home Affairs says that he
is not aware of 1 But announcement has been made
Many other issues are involved in this matter like the
msuance of death certificates. dentfication of  death
certhicates. denthcation of dead bodies. just as in Gujarat
25 dead bodies were adentified with the help of
photographs onty who were cremated. Now who will 1ssue
death certhicates for them These are senous problems
Hon Minister Shn Sokanta Jena ‘and Ram Vilas Paswany
are nso sithng here | oreguest them to evolve some
proceaure: or 10 sel up some cell 1o solve the problems
ot people so that relatives of those pilgnms could get the
amount of compensation

MH DFEPUTY SPEAKER
co-graination i thes matter
SHAEI KRISHAN LAL SHARMA (QUTER DELHI)

What arrangements have been made tor providing grants
(51194

There should he some

SHREI HARIN PATHAK  How those people would be
able 1o get that. There s no mechamsm for this and
cyen Home Minister does not know about it
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MR DEPUTY SPEAKER Who will 1ssue death
certificates. How the whole system would be
coordinated”

[ nglish]
Where and whom should they contact ?
[Englishlf

SHAI SRIKANTA JENA -~ Sir” after ascertaiming the
facts. | will convey to the hon. Member how this 1s being
disposed of

MR DFEPUTY SPFAKFR Theore should be &
statement on ths

SHREI SRIKANTA JENA | At the moment. | have no

anformation, but ! will collect the information

SHRI HARIN PATHAK You make a statemenf
tomarrow because the hon Prnme Minister has already
announced an ex grata of Rs 2 lakh to each relatve of
the deceased How do they get the ex grati amount
from the Government ? There should be some machinery
through which one can know about this

SHHI VEERABHADRAM THAMMINENI (KHAMMAM)
Si L want to speak in my mother-tongue. that s, Telugu.
I have already given the notice

[Translationj

‘Mr Deputy Speaker | want to bnng an imporant
ssue to your notice and through you to the notice of
Government

IThe Radical Group i Andhra Pradesh s now
indulgng in a Spate of brutal murders  Radical group s
a terronst organisation operating i Andhra Pradesh for
many years in the past and especially in the recent years
the: brutal killings by thisterronst organisation have gone
up considerably Very recently. a popular farmers leader
and a well known leader of CPHM) m the distnct, Shn
Shyamala Venkata Reddy was bratally axed to death on
September 6 at 530 PM The murder took place n broad
day hght when he was working in his farm Law and
Trder 1s a State subject. No doubt But the Centre too
s s share of responsibiity. The terronst activities are
not restincted only to Andhra Pradesh We all are aware
ol the fact that these activiies are taking place in the
States of North East. Punjab and Jammu & Kashmir
Though the nature of these activities- differ from State to
State. thewr motto remamns the same. Hence the
Government of India should at once mnate action for
curbmg the terronst activities in the country - The Andhra
Pradesh Government has already iniiated several steps
in this regard The State Government 1s imposing ban on
terronst outfits. On certain occasions, this ban s being
ifted on a tnal basis But the State Government has not
heen successful in curbing the terronst activities

Sir. there are certain vital 1ssues which are helping
n keeping ahve the terronism There are certan
tundamental 1ssues and problems concerning people which
have: 10 be tackled without any further loss of time. Those
problem have to he tackled first,

‘Translaton of the speech onginally delivered in Telugu
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Sn, the Central Government should ask for the
necessary information from Andhra Pradesh Government
and axtend the required help to the State Government
for citbing terronsm. Also. it 1s necessary to have a
perfeet co-ordimation at the cential Government level for
wiping out terronsm o difterent States, These terronst
outfits arcindulging in the brutal kilings of political leaders
of all the parties. They are indulging i the destruction of
propertics. worth crores of rupees. They are boycotting
the elections. They are terronsing the people o stay away
from the clectons which are so vital for the success of
democriacy. They do not even hesitate to throw country
bombs and kil people o they participate ne clections

Hence. after taking stock of the situation the Central
Government should 1ssue necessary guidelines to State
Governments to tackle this issue The Central Government
should also extend necessary help whenever 1t s saught
tor by the States. It should also co-ordinate steps taken
n different States for curbing terronsm. The Andhra
Pradesh and Madhya Pradesh Governments have ashedd
tor the help from the centte. The Central Government
should help them curb terronst activities i then respective
States

Once agan appeahng for timely action by the Central
Government 1o make the country free trom terronst
activiies. and  Thanking you tor providing an opporturity
to me 1o nuse the assue on the floor of this augus!
House ! conclude

[ Transilation]

SHRIEKRISHAN LA SHABRMA - Mr Dieputy Speake:,
Sie b would hke to rse an important assuc i this Heouse
The: Government has announced several schemes for the
country including the raral areas. Unfortunately no work
has  been taken up to clear the stagnated ram water in
Delhe, the copital of the country 1071 colomes  are
waterlocked and  situation has worsened due to heawvy
rams  The mam reason tor it s that these colomies are
hsted as unauthonsed in Governmend papers The state
Government of Delhy therefor. cannot undentake  any
development work in these areas. | request the Central
Government to requlanse those colomes, so o thal
developmental work could pe taken up I there s any
legal problem n it that shoddd be resolved. People m
these colomes are leadng a miserable e as knee-deep
water has been logged there The dirty Sewer water has
entered their houses It s really shametul that this s the
state ot aftans n the capitall 1 request the Central
Government to regulanse these 1071 colomes immecdhately
so that State Government could take ap developmental
work there Recently High Count has given orders to
DDA DESU and MCD that

[Enghsh]

They should work i betler coordination for the
development works in Delhi

[Mansiation]

Neither the Cential Government s pertorming ther
work nor it s permitting the Delln Government to

BHADRA 20. 1918 (Saka
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undertake s work  Delhe Government has its limitations
More than 48 lakh people e lving o these colomes
and they are leading a miscrable e | request the Central
Government that in the first phase ot should make: some
tempaorary  arrangements with the  help ol Deltn
Government 1071 colomes should be requlansed at the
earhest so that Delh Government could complete this
work. Si 1 thank you for gpuing me an opportunity 1o
speak

[English|

SHHIE VV. RAGHAUAN (TRICHUH, A pensian
scheme for bank employees was anreed apon i 1993
Despite the binding provisions of the: agreement mast of
the: private sector banks are not aimplementing the scheme:
They are nol disburaing the pension 1o the employees
In the agreement. both pubhc sector and private sector
have agreed to implement the scheme On 3t January
1966 the Finance Mimistry gave o directive thioagh letter
No FA'RZ96-A and askoed the banks oven o o e fnally
not aqreed. to make ad hoe pavment to the retirees
Even after gething the directive trom the France Mimatry
most ol the prvate banks are not amplemaonting the
scheme  They are not payving the otnecs ther due
pension

the Finance
Coplernent

So. Furge upon the Finance Mimister o
Ministry to ashk the prvate sectar banks alse
the schema

b alsoe urge upon the mumster to arrange 1o At ae
ther payment cven anoan 40 hoc basie Dnly greng o
directive and keeping salent 1s not enoughe. S the Minister
should mtervene and comped the banks 10 pay the roetirees
PreEnsIon

SHRE PR DASMUNSE (HOWRAH! My Dheputy-
Speaker Si 1 oam not mentioning anything during Zere
Hour ! gave a notico

MEE DEPUTY. SPEAKER  Youwr name s thore

SHRI PR DASMUNSE | am net mentioning anvthing
in the Zero Hour My case s not pertaiming to Zero Hour
but 1t s pataming to Articles 185 of the Constitution of
India and also Artcle 75 (30 of the Constitution apeut the
nght of the Members and the Misters boask tor o very
wgent ruhng on this matter because the House ‘it b
adjourned on 1Ath it that rubng s ot awven F think the
constant harassment of the mnocent Members maght
continue. We have 1o take mto accoant the mannes an
which things are gong outside the House  Theorotore
gave a nohce |+ hope the hon Speaker will dispose of
this matter today | am not distutbing the Jewo bweur
proceedings now because you have asked the Membere
to speak. But that matter 1s very waent | gave o notice
this momimg My fear s that purpoesely, o deliberate
attempt has been made to dilute the authonty of the
Ministers. to dilute the authonty of the Government not
Government in term a of Party but as an nstitation Whii
the Mimisters are accountable to the 1ok Sabha
collectively, tor acts of then omissions and comnussions

they can be queshoned by the Lok Sabha interuphons



